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(¢) No, Sir.

Isste of Import Licences for Pinished
Steel

3500. Shri Kajrolkar:
Shri Siddiah:

‘Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Deputy Iron and
Steel Controller, Bombay is not is-
suing licences against import applica-
tions of scrap exporters who are al-
lowed to import certain items of
finished steel as entitlement against
their scrap exports; and

(b) if so, the reasons therefor?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) Yes, Sir.

(b) As the licences are issued on
the recommendation of the Metal
Scrap Trading Corporation, whose
office is located at Calcutta, the issue
of licences for import of steel items
against export of scrap has been cen-
tralised at the office of the Iron and
Steel Controller, Calcutta. The ar-
rangement has worked satisfactorily.
It also reduces the risk of issuing
more than one license on the basis
of the same recommendation of the
Metal Scrap Trading Corporation.

Copper Conductor Plant

3501. Dr. Chandrablan Singh:
Shri U. M. Trivedi:
Shri Shiva Dutt Upadhayaya:
Shri Wadiwa:
Shri Parashar:

Will the Minister of Industry be
pleased to state:

(a) whether the Madhya Pradesh
State Industries Corporation have re-
quested for the grant of industrial
licence for the manufacture of cover-
ed copper corductor plant as an ancil-
lary to the Heavy Flectricals, Bhopal
for which a letter of intent was issued
earlier;
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(b) if so, the present position of the
case and the nature of difficulty ex-
perienced by Government in the mat-
ter of granting the licence; and

(c) when the matter is likely to be
finalised?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Yes, Sir.
The facts are that a letter of intent
was issued in October, 1964 to the
Madhya Pradesh State Industries Cor-
poration Ltd., for a capacity of 1200
tons per annum of paper covered strips
(covered copper conductor), as an
ancillary  to the Heavy Electricals,
Bhopal. The Licence was to  issue
after they had finalised arrangements
in respect of the following to the
satisfaction of Government:—

1. Foreign Collaboration.

2. Import of plant and Machinery
and

3. Issue of Capital.

The M.P. Industries Corporation
were negotiating with firms in Japan
ang France for Foreign Collaboration/
import of plant and machinery and
have submitted their proposals for
foreign collaboration/Import of plant
and machinery only recently for ap-
proval. These proposals are at pre-
sent under scrutiny by the Technical
Adviers (D.G.T.D.). The Industrial
Licence will issue as soon as these
pending issues are settled to the satis-
faction of Government.
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Railway Cash Foumd Missing

3503. Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that rupees
20,000 belonging to the Western Rail-
way were found missing from  the
eash box when it was being unloaded
off a Bhatinda-Bikaner train at Bika-
ner Railway Station on the 8th August,
1966; and

(b) if so, the action taken in the
matter?

‘The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes, but the cash belong-
ed to Northern Railway and the
amount of loss involved was
Rs. 15,713.79P and not Rs. 20,000. This
wag noticed at Bikaner station on
7.8.66 and not on 8.8.66.

(b) The case was reported to Gov-
ernment Railway Police, Bikaner who
~r-agtnd two suspacts in this connec-
tion. The case is still under police
mvestigation. A Departmental Com-
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zittee is also enquiring into the mat-

Shelling and Peeling of Cashew

3504, Shri Shree Narayan Das: Will

the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
process of mechanical shelling and
peeling of cashew has recently been
patented by an Italian firm;

(b) whcther it is also a fact that
the cashew-growing East African
countries from where major portion
of.cashew is imported into India are
going in for Italian invention;

(e) if so, whether the Cashew Board
has considered its imp’ications; and

(d) whether steps have been taken
for growing cashew in our own coun-
try so that we may not depend on
imports?

The Minister of Commerce
Manubhai Shah): (a) and (b).
Sir.

(Shri
Yes,

(c) There is no Cashew Board, but
the Government have considersd the
implications.

(d) Yes, Sir.
Geological Survey of India

3505. Shri Balkrishna Wasnik: Will
the Minister of Mines and Metals be
pleased to state:

(a) whether it is a fact that large
scale transfers are likely to be effect-
ed in the Exploration Wing of the
Geological Survey of India at Nagpur
thus reducing the number of emp'o-
yees in the Nagpur office; and

(b) if so, the reasons therefor?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). Con-
sequent on the decision to transfer
the Prospecting Wing of the Indian
Bureau of Mines to the administra-
tive control of the Geological Survey
of India and set up an integrated or-
ganisation for exploration of minerals.





